IN THE CENTRAL ADMINISTRATIVE 7T

0A.522/9%

Batween
S. Venu Mohénaj?ao
and :
1. Unien efiIndia, rep. by
Its Genl. Manager

SC Rly., Rail Nilayam
Secunderabad

2. Divnl. Rly. Manager
SC Rly, Vljéyawada Divn.
Vijayawada

|

3. Chief Admn. officer(Cons }
SC Rly,. Rail Ni&ayam
Secunderaba

4. Dy. Chlef Engr.

IIT GedaVari Brﬁdge (Cons)
SC Rly., Rajahmundry

EAst Gedavari Dist.

5. Divanl. Mich.‘Eﬂgr.(Diesel)
SC Rly., Vijayvawads

Ceunsel fer ! the applicant

Ceunsel feor the respendents

|
Ceram

HON, MR. R.'RANGARAJAN, MEMBER

HON. MR. B.S, JAI PARAMESHWAR,

A\

RIBUNAL:

AT HYDERABAD

(ADMN.)

HYDERABAD BENCH

dt.6=11-97

»e

Applicant

Respendents
N. Rama Mehan Rae
Advecate

V. Rajeswara Rae
SC fer Rly.

MEMBER (JDDL.)

)5

et

TR T ng R

C b aa N MR



OA.522/95

Order

dt.6-11-1997

Oral erder (per Heh. Mr. R. Rangarajan, Member (Admn. )

Heard Sr

i ﬁﬁva fer Mr. N, Ramamehan Rao fer the
. .

applicant and Srh‘v. Rajeswara Rae fer the respendents.

1. The applicant! submits that

Crane Driver under the Respendent autherities.

he was working as Casual

A previ-

sienal Seni@rityjlist bearing thB:P.SSB/VIII:Vi.Vii/Drivers

dated 23-1-1995 {(Annexure-A.1) was issued asking fer

represantatiens frem the cencer:

senierity shéwpn in-that previs

1ed sta¥ff- in regard te

lenal senierity list. The

applicant submits that as his name was net feund in that

list, he iSSued{ﬁ Telegram (Annexure-a.3) fer inclusien ef

his name; eVen Fhough the time
u:

representatio i? hardly ene er
&

was net ans@ered; SubSequently

representatien dated 25-1-1995

given fer submissien ef the
twe days. That telegram

thezapplicant submitted a

(Annexure.A.4) detalling..iz,

his service as Chsual GCrane Dﬁiﬁerﬁrequesting'the autherities

te include his nﬁmp in the previsienal list ef CMR Drivers

which was.iSsuea‘oﬁ_23-1-95;
representatien is not yet dispa

2. This Oa

te .

is! filed fer the follcwing reliefs

It is stated that his

ed of,

-
-

i) a directionéRespondent -2 te 1nc1ude his name in the

Cembined Provisi

ately belew s?iQD.,Nagaraju in the preceedings

#nal Senierity list ef the Dfivers immedi-

ﬁdated

23-1-1995 gand on;fﬂét basis allTw him all censequential

benefits.
to ‘

iy A dﬁrect&oﬁ/the respendents te cenduct Trade Test and

Viva-vece test apd assess his suitability fer regular

appeintment as @?jéep/uotor/borr

the scale of!Rs.9

G

y Driver in Grade III in

50-1500 (RSRP) and in the event ef his

{)'/

L L} 2.‘



ha 3

.being feund Sﬁitaﬁle‘tq appeint.” ?m in the said pest en

regular basis.

iii) a declarﬂtien_to the effect ithat finalising the
senjierity list wiﬁhout diswesing :ef his representatien

dated 25-1-95 |is arbitrary and illegal, and en that basis

the gelectien hei@ fer appointmth in the Grade III pests

of Jeep/Motor/Lorfy Drivers ia te be set aside.

3. We are net sure whether the 'applicant is a Casual
Mazdeer in the ap&rjpriate senierity list fer enlisting him
in the Provis%ona; Senierity List dated 23-1-1995. The
representatieA of the applicant %éted 25;1-1995 indicates

ali his grievance'ih this connecéi.n. As this applicatien

is net dispesed 9? yet)it is juséified te direct Respendent-2
te dispése oflhis‘repfesentation{dateé 25-1-1995 (Annex.A-4)

in accordancelwith law after cheéking the concerned recerds
"tien. Time feor co‘pliance is three menths

in this cenne
from the date of @eCeipt of copyibf this erder.

\
4. With the! abeve directien th%oA is dispes=d ef, Ne cests,

/é( I T T —

5= JET;EZE;meshwar) (R. Rapgargjan)
‘ Member(ﬁudlﬁ) ‘ ' i Bl!’%‘Begtlsdmn)

) a9

Dated: : Nevember %. 97

Dictated in Open Ceurt

Sk | A ) -




»”
L

0A,522/95

Copy to:-

1.

5e

G
7.
8.

9.

8IT

The General Managar; Sputh Central Railway, Rail Nilayam,
Secunderabad,. !

Thz DlUlSlonal'Ralluay Manager, . South Central Railuay,
Vijayawada Division, Vi jayawadal) :

The Chief Admi. 8fficer (cans.), South Central Railuay,
Rail Nilayam,‘Secunderabad;'

Tre Dy. Chiaf Engineer, I1I Godavari Bridge (Cons), L
Sputh Central Railway, Rajahmundry, East Gowavari Dist.

The D1V1810nal Mech, Fngineer (Dlesel) Sputh Central Railuay,
Vijayawada.

One copy to fir. N, Rama fohan Rao, Advocate; CAT., Hyds

' 2 o , . ’ - H
0ne copy to Mr. V.Rajesvara Rao, Addl.EGSC., CAT., Hyde
One copy to Drﬁ:(ﬁ), CRT:, Hyd: ' |

One duplicate cﬂpy:
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TYRED BY CHECKED AY

COMRARED 2Y APPROVED B8Y

IN THE CEIATRAL ADMINISTRATIVE TRIBUNAL & v,
HYDEZRA [AD

THEZ HO'OLT SHRI RLRANGARAJAN @ M(A)
A0

THE HON'BLZ 5HRI B.5.JAI PARQHESHUAR.:

M (2) N
T e 'l]' - ?:'*'*
Dated: u;F%'T;Lf“ifit%“
ORDER/ 3LRGHMEAT
M , AR B
in

Disposad of wsE-Directivfis
a —a—amr—————

Dismissgd

Ordered/Re jectead
No order &s to costs,

Yt KR II Court

it

FevR wmé?-%aﬁamjw
Cantral Adminisdteve Tribunal

Seree [DESPATCR

17 NOV ﬂ$§ﬁ€§r%r
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